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ORDER 

27.01.2021- Learned counsel for the Respondent seeks time to file Trust 

Deed and Assignment Deed.  Respondent counsel is directed to file the 

documents alongwith application with an advance copy to the opposite 

counsel by 1st February, 2021.  Appellant counsel may file reply of the 

application, if any, filed by the Respondent. 

Let the matter be fixed for hearing on 8th February, 2021. 

Interim order will continue till next date of hearing. 

 

 (Justice Jarat Kumar Jain) 
Member (Judicial) 

 

 
 

(Kanthi Narahari) 
Member (Technical) 

Bm/bm 


